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 Will the Minister of Extermal
Affalrs be pleased to state:

(a) whether Government have
received any communication from the
us suthorities regarding the
reputristion of Dr. Dharma Teja at
pressnit in UB.A.;

{b) if so, the nature thereof; and

(¢} the further steps Government
propose to take to bring Dr. Dharma
Teja back from that country?

The Depuly Minisler in the Minks-
try of External Affairs (Shri Surendra
¥al Singh): (a) No, Sir.

(b} Does not arise,
(¢) Thw Procesdings in India againet

In fact, we have taken action.
dition proceedings have been institu-
ted against him. As regards his pro-

at all, and if so, what steps Govern-
ment would like to take to freeza his
money in the foreign banks and get it
back,

Shri Surendra Pal Bimgh: These
extradition proceedings have been
instituted against him for this very
purpose, If we succeed in this case
and succeed in getting him back to
India, he will have to come back here
and face the trial and he will have %o
defend himpelf against the charges
I ultimstely
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axistence of these membery in the ad-
ministration? I want to know how
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Gandhi): I merely want to say that
no relative of mine was involved.

oft wy forly: mrrr Ay § FE 3
wrawr fmrwrar ot W R A
mm w .ll*l 'i’ nm*"n T
o qaew § ?

were taken, and from what time to
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might give the slip to the country and
get away, and then we were informed
that Dr. Teja was abroad, Then
questions were being asked about his
sctivities and his association with
gome very eminent persons in the ad-
ministration of this country. Is there
not sufficient justification, therefore, to
believe that his exist from India was
deliberately connived at, acquiesced in
or facilitated by certain interested
parties because of the fear that if he
was put in the dock, he might name
persons and might give out certain
details which would have proved
extremely damaging to the adminis-
tration in an election year”

Shri Jyotirmoy Basu: Like in the
case of Haridas Mundhra.

The Minister of External Affairs
(Shri M, C. Chaglu): I repudiale that
charge as absolutely false. This is
borne out by the fact that the Exter-
nal Affairs Ministry has taken every
possible action to see that Dr. Teja
comes back to this country and faces
the charges which are levelled agzainst

Shri Hem Barua: That was not the
point,

Shri Nath Pai: He js doing previsely
what I requested him not to.

Skri Hem Barua: We seek your pro-
tection. He is master of evasion

sfy wg fewd : werw  wAN4T,
waenT 47 99 | g AT A
wt A0 F 97 07T T I3 F g9 97
e & o wmr 3Aw g ! e
arr wfgm
Bhri M. C. Chagla: It is absolutely
false. (shoq fonldl : #1 w R 7)
1 will tell him what is false, The
falsity relates to the charge made
by Shri Nath Pai and I sam surprised

4that it should have been made by s0
responsible a Member as Shri Nath
Pai

ot vy Rl : ot foc ag wm
g ?
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Bhri M. . Chagla: He that
India because if he remained here, he
would make soma disclosures prejudic-

ing some members of the Government
and Government itself,

Shri Nath Pai: Nobody connived
at it?

Shri M. C. Chagla: It is absolutely
falge.

Shri Nath Pai: How did he go?

Shri M. C, Chagla: People leave
this country.
Shri Umanath: About the delay in

the extradition procecdings, the situa-
tion has become worse. Are Govern-
ment aware that this Dr. Dharma Teja
has floated a new shipping company
in America in which the collaborators
are the Jayanti Shipping Company's
former agents in Japan? If so, have
Government investigated whether the
previous swindied money of the Jaya-
nti Shipping Cumpany has anything
Lo do with the fact of the floatation of
the new shipping company in Amerjca?
It so, what action have Government
taken to see that that thing is preven-
ted and extradition proceedings are
made swifter?

Shri M, C. Chagla: All the affairs
of Dr, Teja are being investigated....

Shri Cmanath: This  particular
thing?
Shri M. C. Uhagla: 1 do not know

about the details. They fall within
the purview of my hon. friend, the
Minister of Transport. I can assure
this House that all the affairs of Dr.
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assured this House that Government
Jad satisfied itself that unlike in the
case of the extradition agreement
between our couniry and France at
the time when Dr. Teja was residing
in France, under the present agree-
ment between our couniry and the
USA regarding extradition, there
would be no delay in getting him back.
A little while ago the Deputy Minis-
ter said if we succeed, 'if we succeed
in these proceedings’. So there seems
to be some element of doubt existing
in the mind of Goverament. What
are the difficulties and obstacles gtand-
ing in the way of Government being
ceriain of or being able to succeed in
these extradition proceedings?

Shri M. C. Chagla: 1 am familiar
with law's delays, I should be; but 1
assure this House that if you look at
the record, we have carried on these
proveedings with great expedition.
Prosecution was launched, evidence
was led, affidavits were received from
foreign embassies. The magstrate
has held thut there is a prima facie
case, we have got these papers authen.
ticated, and we have flown them 1o
the United States, for starting ex-
tradition proceedings. What my col-
league said is that we are subject to
the American law. In our syes. the
case ig Prima facie proved, but the
United States has to be satisfied that
what we say is an offence, is an offence
in their law, which would justify ex-
tradition., 1 ecannot speculate upon
what the United Stafes court would
do. 1 hope the United States court
will take the same view of the gravity
of Dr. Teja's offence ps our court has
‘taken.

Shi Bal Eaj Madhok: The hon.
ister has taken shelter behind
tradition law of America,
%now whether, when Dr.
to go out
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inta the circumstances in which Dr.
Teja was allowed to go out of the
country?

Shri M, C. Chagia: Dr. Teja had
valid Indian passport. Like any
citizen, he had a right to come in
India and go out of India, As
as we found something about his
vities which were criminal, the
port was impounded, but before
about his movements, as I said,
was a free Indian citizen to come
India and to go out of India, but
we find that there is anything suspi-
cious about his leaving India, we will
certainly look into it

4
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Shri Nath Pal: 1 must register a
protest. Mr. Chagla’s reply shows 5
total contempt for the intelligence of
the members of this House, He says
Dr. Teja was, likc any other Indian
citizen, free to come into India and
go out of India. Waz he like any
other Indian? Does gny other Indian
get a loan of Hs. 20 crores on a capital
of Rs. 2 crores? Has any other Indian
become the subject matter of gques-
tions like him? What is this kind of
reply? This is nothing but insulting
Parliament. How do yvou allow thus
insult to go on?

Shri Ba] Raj Madhok: I asked a
specific question whether they are
prepared to institute an inguiry into
the circumstances of Dr, Teja’s escape.

(Interruptions).
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e v woltge wifigar : T
o, e ?

Mr, Bpeaker: He has answered that;
he has no further information to add.

wre v witge wifgar : fsx @t
ooy e §, I ¥ waww aft ¢
WeUW AT, AN 4T wErRruAY sy
%, o w? w34 wvow Fony
& Y 53 ool Trery §—W
# warry, et TR wT ¥ duy e,
Jclr ¥ gy sl Frereen—a aw
% wrow & M fe a1 0T ¥ wOw
& wfar & el b v § fe
gfe wefr miaw 7w ¥ ¥ T
firar &, wafard are o e o wrdanft
i3 fs el T & o & NS
waEd?

Mir. Speaker: I think it can be de-
bated at greater length later on. 1
think this is a point which cannot be

clarified through  supplementaries
- alone,

ghri 8. M. Banerjoe: You can ap-
point a Committes

Mr. Speaker: I do not think I ean
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Alscuss it at 430 We have now anly
five minutes left. I now go to Ques-
tion No. 3.

Purchase ef Islands in the Indian
Ocean by the Britbh Government

*3, Shri Surendranath Dwivedy:
Shri Hem Barua:
Shri Ramachandra Veerappa:
Shri Ebrahim Sulalman Salf
Shri D. C. Sharma:
Shri Mohammad Ismafl:
8hri Umanath:
Shri B. K, Modak:
Shrl Ganesh Ghosh:
Shri Bhagaban Das;
Shri Moban Swarup:
Shri M, Rampure:
Shri Bibhuti Mishra:
Shri K. N. Tiwary:
5 N. K. Sanghi:
ri George Fernandes:
Shri J. H. Patel:
Shri Madhu Limaye:
Shri Sidheshwar Prasad:
Shri Ram Kishan Gupla:
Shri Indrajit Gupta:
shri Yashpal Singh:
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eased to state:

§ a fact that
her
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“(i) The Admigistering Power
should once again be called upon
to respect the territorial integrity
of Mauritius and Seychelles and
to return to these territories the
islands detached from them.

(ii) The Special Commitiee
should urge the Administering
power to refrkln from any mili-
tary activity in the territories,
especially jn the islands detached
from Mauritius and Seychelles.
Such activity wou!d constitute an
act of hostility against the people
of Africa and Asia ang in fact to
International peace and security.”
Shri Surendranath Dwivedy: May I

know whether the QGovernment of
India at any stage was coneulted when
the U.X. Government wanted to pur-
chase these islandy and whether they
mentioned which are the islands they
are going to purchase? Also, when
they made the request did they give a
solemn assurance that these places
woild never be utilised for military
purposes?

The Deputy Minister in the Mials-
try of External Affairs (Shri Surendra
Pal Singh): 1 do not know whether
the Government of Indta was actually
informed, but when we came to know
sbout it through newspaper reports
and when we got in touch with the





